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Ruling re laying on
the Table

Surt BHUPESH GUPTA : This matter
is very urgent and important. We find that
106 Members of the Congress

Mr. CHAIRMAN : It may be important
but let me deal with it. :

Surt BHUPESH GUPTA : The Prime
Minister is being pressurized not to amend
the Official Languages Act. An agitalion
is being started .

Mr. CHAIRMAN : Please understand
me. If you have given the notice, leave that
notice to me. I will do my best to attend to
it.

Surt BHUPESH GUPTA : Before that
1 want to tell you

MRr. CHAIRMAN : You can tell me in
my Chamber. T do not want this issue to be
. raised here at all.

1y ey
Sart BHUPESH GUPTA : Many notices

I have given but only about this I am
talking here.

ANNOUNCEMENT RE TIME ~OF
LAYING THE BUDGET (GENERAL),
1965-66

MRr. CHAIRMAN : I have to inform
Members that the General Budgst, 1965-66
will be laid on the Table of the Rajya
Sabha at 6-30 p.m. on the 27th February,
1965, and not at 6.00 P.M, as anncunced
earlier,

RULING RE LAYING ON THE TABLE
CERTAIN PAPERS RELATING TO
ORISSA AFFAIRS

MRr. CHAIRMAN : On the 22nd Febiu-
ary, 1965, immediately after the Question
Hour, Shri Lokanath Misra asked for my
permission to lay on the Table of the
House certain papers which he said were
copies of the CBI Report and findings of
#he Cabinet Sub-Committee in regard to
allegations against the Chief Minister and
eertain other Ministers of Orissa. I did
not give him the necessary permission as

¥ désired to examine the papers and con-
*4uft the Government. On the same day in
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Certain papers relating
to Orissa Affdirs

the afternoon after the Prime Minister
made a statement on the subject, Shri
Lokanath Misra wanted to quote from the
copies of the papers he had in his posses-
sion. I asked him not to quote from
these papers as I could not see or examine
them or consult the Government.

I bave since seen the papers given by
Shri Lokanath Misra and also consulted
the Government in the matter. The Govern-
ment do not propose to lay the CBI Report
and the findings of the Cabinet Sub-Com-
mittee on the Table of the House as they
are of the view that thcse are secret and
confidential documents and as such pri-
vileged. In these circumstances, I will not
be able to insist upon the laying of these
documents by Government on the Table of
the House,

The next question is whether Shri Loka-
nath Misra may be permitted to lay the
papers which he has in his possession and
which he claims to be copies of the CBI
Report and findings of the Cabinet Sub-
Committee on the Table of the House. I
regret I cannot permit him to do so. These
are in their very nature confidential and
secret documents and as such I cannot permit
them to be laid on the Table of the House.
Besides, for obvious reasons, Shri Lokanath
Misra cannot authenticate the papers he
desires to lay on the Table.

As to how far Shri Lokanath Misra can,
during the course of his speech in the
House, make use of the contents of these
papers, I would only say this much that
the matter should be left to the good sense
and discretion of the Member himself.

Surt BHUPESH GUPTA  (West
Bengal) : Sir, when 1 raised this question
yesterday, you said that you would also
look into the original documents, the report
of the C.B.I. with the Government. In your
statement, you have said that you have
consulted the Government but there is no
suggestion that you had also seen yourself
the particular document with the Govern-
ment.

SHrRi M. M. DHARIA (Maﬁarasﬁtra) :
On a point of order, Sir. After the ruling
given by the Chairman, 1 would like to
know while it is open for Members to dis-
cuss if.
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Mr. CHAIRMAN : He is not discussing
it. He has raised a point and I will be able
to explain it.
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Surt BHUPESH GUPTA : It seems that
the hon. Members will not allow us. He
makes longer speeches than I do. All I
would ask is whether the consultation with
the Government included your persual of
the document in the possession of the
Government.

MR. CHAIRMAN : I would not like to
say anything about this because I have
already said whatever I had to say.

Suri BHUPESH GUPTA : All right. The
second thing is, what would be the implica-
tion of your ruling ? If I find a booklet con-
taining the C.B.I. Report and I satisfy myself
that the Report is a genuine text of what
appears in the official document, naturally 1
can quote it in this House.

Suri M. M. DHARIA : Again, a point
of order, Sir. May I know under what

rule and under what code number is the

present discussion going on?

Surt BHUPESH GUPTA : The present
discussion is going on under the rule of
commonsense.

Suri M. M. DHARIA:
allowed

Nothing is

Mr. CHAIRMAN : Since I am allow-
inz it, you will please have patience.

Surt BHUPESH GUPTA : All that I wish
to say is that he is very infelligent; he
understands even before you speak. I am
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l ment is that we are not very much helped

| because of our weakness. So, I want to know

from you as to what will happen if the

Report is circulated.

Mr. CHAIRMAN : I do not know. I
will not give any ruling on a hypothetical
question.

Surt BHUPESH GUPTA : Therefore,
you leave it to our discretion. In this
matter, Government has been unfair to us.
The Government has advised you wrongly.
I hope, Sir, we shall bring the C.B..
Report to the licht of day.

Mr. CHAIRMAN : This is the ruling 1
have given and it is quite clear. If a situa-
tion arises in which another ruling has to
be given, I would do so.

Suri LOKANATH MISRA : T would like
to know only one thing. You had very
kindly assured me that you would compare
it with the copy of the Government. Has
it been possible for you to do so?

Mgr. CHAIRMAN : I do not wish to say
what T have done. You must trust me to
have done the needful.

Surt BHUPESH GUPTA : We are not
* questioning you. You are the custodian of
our rights. We gave you that Report and
has the Government seen your Report and
will the Government challenge our state-
ment that this is the genuine text of the
Report in their possession ? Let them not
say anything else; let them deny it If it is
a fabricated thing let them come and deny
it on the floor of the House that what has
been given in your hand is not genuine.

not so intelligent as he is. Therefore, I |

want to understand the implication of what |

you have said because, less intelligent people
like us

Mg, CHAIRMAN : 1 do not wish to ex-
plain further. I have said what I have had
to say, explicitly and clearly. Whenever
the occasion arises, I shall say it again.

Surt BHUPESH GUPTA: I concede
that you are very precise in your language
and brief also. That is another quality of
yours but the difficulty for us in dealing
with these matters, the scandals of Govern-

! MRr. CHAIRMAN : What the Govern-
| ment will do you will come to know if and
! when they do it.

Surt  DAHYABHAI V. PATEL
' (Gujarat) : May we take your answer as
sufficiently eloquent by itself ?

Surt  CHANDRA SHEKHAR (Uttar
Pradesh) : Sir, my difficulty is this. I fail
to understand how to take this whole deci-
sion because I feel very much aggrieved
| so to say that the position of the Chair
' has been compromised by the decision of
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‘the Government because the Chairman
assured the House, or rather an hon. Mem-
ber, that he will compare the copy that he
submitted to the Chair with the copy of the
Government and I think the Government
should have been fair enough to give you
the copy. The Government should not ex-
pect the high office of Chairman of the
Rajya Sabha to protect their so-called
secrets which can be circulated by any
Member of the House or any man of the
Press. So, Mr. Chairman, while appreciating,
while understanding and while bowing down
to your ruling, I should like to know your
advice as ta whether it is fair for the
Government 1o wiilise the high office of
the Chairman of the Rajya Sabha to keep
a secret which its own Department and its
own authority could not keep. This is a
very sorry tale of the working of the Gov-
ernment and I should like to know
whether. . .

SHRt N. PATRA (Orissa) : Sir, I rise on
a point of order. The hon. Member in his
speech imputes that the Chairman is bow-
ing down, . .

SoMrc  How.
(Interruptions).

MEMBERS: No, no.

Mz, CHAIRMAN : 1 think now the less
said about this question the better.

SHri BHUPESH GUPTA : No, Sir, it
has to be said because our suspicions are
that the Government have acted in bad
faith since they did not place the Report
before you.

Mgr. CHAIRMAN : No, no. 1 do not
want anything more to be said.

Surt BHUPESH GUPTA : Let them
deny; let them say whether they placed it
before you or not.

Mr. CHAIRMAN : | do not want you
now to say anything. I have given the
ruling and it is absolutely clear. I would
not ask the Government to do anything
else.

Surt BHUPESH GUPTA : Your ruling
apart, we can ask the Government. Let the
Leader of the House tell us as to whether,
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after vou made the statement day before
yesterday that you would compare with the
original Report in the possession of the
Government, the Government took serious
note, due defential note, of your statement
and brought before you on their own. The
Report in thier possession. Let the Govern-
ment say; you need not say.
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Mr. CHAIRMAN : Can you finish say-
ing what you want to say ?

Surt BHUPESH GUPTA : Yes.

Mr. CHAIRMAN: Then please sit
down, I said I do not want to say anything.

Suri BHUPESH GUPTA : Sir, our pri-
vileges are involved here. Let the whole
matter go before the Privileges Committee.

Suri LOKANATH MISRA (Orissa) :
Yes, Sir. This is a matter of privilege.

Mr. CHAIRMAN : No, no.

Surt BHUPESH GUPTA : Let it be con-
sidered by the Privileges Committee. Why
do you come in the picture ?

Surt G. R AMACHANDRAN (Nomt-
nated) : This is an unheard of thing.

Mr. CHAIRMAN : There should be an
end to things.

Sur1 BHUPESH GUPTA : Sir, we do not
get the Report; they are hiding the Report.
It is cowardice on the part of the Govern-
ment.

SHri G. RAMACHANDRAN : Is therc
no way by which a duel of this kind be-
tween a Member and you after you have
given the ruling can be stopped ? In this
House we are getting it almost everyday.

Mgr. CHAIRMAN : Commonsense,

SHrRt G. RAMACHANDRAN : Now,
somebody here was thinking of your dignity
as the Chairman; I am thinking of the
dignity of this House as a House. Once
the Chairman has given a ruling, is there
nothing that you can do to see that the rul-
ing is accepted ?

MRr. CHAIRMAN : Please be quite clear;
the ruling has not been questioned, The
ruling holds; it has not been questioned.
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Sari BHUPESH GUPTA We submut to
your ruling, Sir, but we do not agree with
1t

MR CHAIRMAN There 1s stil some
time. Let us go to the next item

THF CONSTITUTION (AMENDMENT)
BILL 1965 [to amend article 319)

SHrt J S PILLAI (Madras) Sir, I peg
to move for leave to mtroduce a Bul further
to amend the Constitution of India

[he guestion was pup and the monon
was adopted

Surt J S PILLAI Sir, I introduce the
Bill bor
t

1 3

THE CONSTITUTION (AMENDMENT)
BILL, 1965 [to amend arncles 148 and 319]

SHrt J H JOSHI (Gujarat) Sir, T beg
to move for leave to introdue a Bill
further to amend th. Censtitution of India
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